SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED

g NAME OF CORPORATE PERSON UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED
2. DATE OF INCORPORATION OF CORPORATE PERSON 10/11/2014
3 AUTHORITY UNDER WHICH CORPORATE PERSON IS Registrar of Companies, Delhi (ROC-Delhi)

INCORPORATED /REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U74140DL2014FTC272989
IDENTITY NUMBER OF CORPORATE PERSON

5 ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL

A-3, MOD APARTMENT, 61 VASUNDHRA ENCLAVE, EAST
OFFICE (IF ANY) OF CORPORATE PERSON

DELHI, DELHI - 110096 INDIA

6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE 9t January, 2020
PERSON

Y NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Mr. Kamal Garg
NUMBER AND THE REGISTRATION NUMBER OF THE B 1223, Shastri Nagar, New Delhi, National Capital Territory of
LIQUIDATOR Delhi, 110052

Registration No.
IBBI/IPA-001/1P-P00533/2017-2018/10958

cakamalgarg@gmail.com
011-40349814

8. LAST DATE FOR SUBMISSION OF CLAIMS 8t February, 2020

Notice is hereby given that the UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED has commenced voluntary liquidation on 9t
January, 2020.

The stakeholders of UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED are hereby called upon to submit a proof of their claims, on or
before 8" February 2020, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the proof of claims
in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

N
S

Garg
Date: 12t" January, 2020 Liquidator of UAS INTERNATIONAL TRIP SUPPORT
Place: New Delhi PRIVATE LIMITED
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I,Raja Singh Bhola S/o Neer Pal
Singh R/0 8 Road-44 West
Punjabi Bagh Delhi have
changed my name to Raja
Singh permanently.

0040527356-5

I,Bindu Sharma D/o Jagdish
Sharma R/0 B-134 Ganesh
Nagar Gali-2 Mahabir Nagar
Delhi have changed my name
to Bindu permanently.

0040527356-1

I, M M Sharma S/o Joginder
Dutt Sharma R/o C-130
Karampura Delhi have
changed my name to Madan
Mohan Sharma permanently.

0040527356-3

I,Mushtag Ahmed S/o0 Mola
Baks R/o D-1/36-C Ground
Floor Sitapuri Part-1 Delhi
have changed my name to
Muktilal permanently.

0040527356-7

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

0120-6651214

For All Advertisement Booking
Call

L
ral Reglonal Office: Uttarancha\ Business Cemre 1st Floor, 53
Raipur Road, Dilaram Bazar, Dehradun - 248001 Uttarakhand

W
Demand Notice—Pﬂblishad—in—?he—Financial
Express News Paper on Dated 29.12.2019
in Which Sr. No.11 Co-Applicant Name & Sr.
No. 14 in Property coloum Plot No. by mistake
left & in Sr. No. 19 Borrower Name was
wrongly Published. Rest terms & Conditions will
remain unchanged. Correct details are as follows.
-8r. No. 11. Co-Applicant Name Shashi
Panwar

Sr. No. 14. in property coloum plot no. 291
-Sr. No. 19. Borrower Name Tilak Raj

Authorised Officer

TOWHOMSOEVER IT MAY CONCERN

Tris i= o infomm e Genaral Fublc that following Share
Cerificate of VIF Industriss Limitsd having its registared
office at DG# House 5* Floor, 835, Oid Prabha daw
Read, Mumbai-=)0025 registered in the name of the
folowing Shareholder have baen lost by him

S| Mameo! | Fobe [Cemiicals | Debrodes | Mool
Mo | Bhaes haldar | No Ho [ E 1 1
1 | LataGupls JOOSE1ST] 6326 | 4T027BE | 250
| &
Ajas

Thez Pubiic: are herehy cautiored againgt purchaging ar
dealiny inany way wilh the abdee releened shan cerbhicale
Any parscn wha has any claim in respect of tha sai
shares corfificate should Iodge such claim with the
tarnpany o ils Regsiarand Transter Agenis Link Inlime
India Private limited C-101 247 PARK, LBS Marg
Wbl Mumba-400053 within in 15 days of the
pubdication of tis nolice after which o daim wil be
amertained ard the company shall proceed isus Cupican
Share Cerlifcale
Mama of Claimant
Lata Gupia

| Plats | Sirsa

WWW.FINANCIALEXPRESS.COM
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KRlﬁlil_imilrd

Regd. Office: 5180, Lahori Gate, Delhi -

CIM: LOT111DL12993PLCO52845,

Email: investorf@krblindia com, Website: www krblrice com
Tel.: 91 -11-23568328, Fax: +91-11-23868327

NOTICE

Motice is hereby given pursuant to Regulation 47 read with
Fegulations 2% and 32 of the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requiremeants) Ragulations,
2015 ("Listing Regulations"), that the meeting of the Board of
Directors of the Company is schaduled to be held on Tuesday, 28
January 2020 at C-32, 6th Floor, Sector-62, Noida, Uttar Pradesh -
201301 to inter alia consider, approve and take on record the
Standalone and Consolidated Unaudited Financial Results of KRBL
Limited for the Third Quarter (Q3) and Mine months ended 31
December 2019,

Further the said notice 15 also available on the Company's website
www krblrice.com and alzo on the website of Stock Exchanges viz.
BSE Limited- www bseindia. com and the National Stock Exchange
of India Limited - www.nseindia.com

1000G

For KRBL Limited
Sd/-

Place: Delhi Raman Sapra

Date : 11 January 2020 Company Secretary

ORIENTAL E_::ANK OF COMMERCE

Nk ol Indea Lindertaking

e Circle Office: C-18 B, Deen Dayal F'uram Bareilly-243122, TEL: 0581-2310672 E-mail: co.bar@obc.co.in

Rule - 8(1), POSSESSION NOTICE (For Immovable Property)
Whereas the undersigned being the authonised officer of the Oriental Bank of Commerce under the Securitisation and Reconstruction
of Financial Assets and Enfarcamant of Security Interest Act, 2002 and in Exercise of Powers conferred under section 13 (12 read with
rude 3 of the Security Interest {(Enforcement) Rubes, 2002 issued demand notices on below menticned dates calling upan the following
borrowers  guaranior to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.
The barrower having failed to repay the amount, notice is hereby given to the borrower and the publicin genaral that the undersigned has
faken possassion of the property described herein below in exercise of powers conferred on him under sub = section (4) of section 13 of
Act read with rule B of the Security Interest (Enforcement) Rules, 2002 on following dates
The borrower in particular and the public in general is heraby cautionad not 1o deal with the proparty and any dealings with the property
will be subjectto the charge of the Criental Bank of Commerce
The borrowsr's atienbion is invited o provisions of sub — section (8) of secfion 13 of the Act, in respect of ime available, to redeem the

Wio Banwari Lal (Partner),
Shri Banwari Lal

Sfo Udai Ram (Partner),

Anuj Gangwar 5/o Banwari
Lal {Partner),

Smt. Munni Devi Gangwar
Wio Ganga Prakash {Pariner],
2hri Ganga Prakash

Sl/o Banwari Lal (Partner)

Date : 08-01-2020, Place : Bareilly, U.P.

()N

secured assets. DESCRIPTION OF THE IMMOVABLE PROPERTIES
Date of Demand Natice | Amount Outstanding
Sr. Name of the Branch / Description of Properties - (as mentioned
No. Borrowers Date of Possession | in demand notice)
1 | BIO : Civil line, Bareilly, U.P.| 1. EQM of Double storied commercialcum | (01-11-2019 7
AT e idential Building situated at Mouza
Mis New Damyanti Tarai Agri s : ¥ N4, 1,31,43,548.80
Seeds, Smt. Damyanti Devi Dugeepur Bargwan The. Bisalpur District 08-01-2020 S Tatyics Tbacact

Pilibhit admeasuring 167 square yards
standing in the name of Sh. Banwari Lal
Gangwar Sfo Udai Ram, Bounded as
East-Plot of Rajendra Chandra, Wiest-
Property of others, Morth-Sdak, South-Plot of
Rajendra Chandra

2. EQM of PlotHouse situated at village
Dugipur Bargawan Pargana & Tehsil
Bisalpur District Pilibhit admeasuring
46.00 5g. mir. standing in the name of Smt.
Damyanti Devi Wio 5h. Banwari Lal,
Bounded as : East - Plotof Bhola Math, West -
Rasta, Morth - House Banwar Lal & Chatey
Lal, South - Plot of Igbal Bahadur

"'B'_ACK OFFICE: LAXMI INSURANCE BUILDING, ASAF ALI ROAD, NEW DELHI-110002
= (For Immovable Properties)

thereon

Authorised Officer, Oriental Bank of Commearce

\[®

[(Appendix-1V) See Rule 8(1)]

Notice is hereby given under the Securitisation and Reconstruction of Financial Assets &
Enforcement of Security Interest (Second) Ordinance 2002 (Ord. 3 of 2002) and in exercise of
powers conferred under Section 13(12) read with Rule-9 of the Security Interest (Enforcement)
Rules, 2002, The LIC Housing Finance Ltd. issued demand notices on the date mentioned
against accounts and stated hereinafter calling upon them to repay the amount within sixty days
from the date of receipt of said notices. The borrowers having failed to repay the amount, notice is
hereby given to the borrowers and the public in general that the undersigned has taken the
Possession of the property described herein below in exercise of powers conferred on him/her
under section 13(4) of the said Act read with Rule 9 of the said Rules on the dates mentioned
against each account. The borrower in particular and the public in general are hereby cautioned
notto deal with the properties. Any dealing with the properties will be subject to the charge of LIC
Housing Finance Ltd., for the amounts and interest thereon. Details of Property where
possession had been takenis as follows:
DESCRIPTION OF IMMOVABLE PROPERTY
SI.T Loan No., Name of the Description of the Property/ Date of Date of Amount O/s.
No| Borrowers & Guarantors Mortgaged /Charged Demand Notice | Possession] As Per 13(2) Notice
1.|Loan A/c. No. All that part and parcel of the Rs.
310700001542 property consisting of FLAT 21.00.201320.12.2019 1,06,02,971.92
BORROWER: NO-D.002, GROUND FLOOR, as on 27.09.2019
PHANI & HEIGHTS, SECTOR-70, and other
MRS. DEBOLEENA| GURGAON-122002. Total charaes thereon
PHANI area measuring 1510 Sq. Ft. 9
2.|Loan Alc. No. All that part and parcel of the Rs.
310600002348 property consisting of FF-2, 09.01.2019 { 26122019 26,28,801.90
BORROWER: FIRST FLOOR, L..G TYPE, as on
Mr. VAIBHAV FRONT SIDE (WITHOUT ROOF 09.01.2019
SHARMA, Mrs. RIGHT), PLOT NO-34, SHAKTI plus interest
DEEPTI SHARMA |KHAND 4, INDIRAPURAM, and other
& Mr. NARESH GHAZIABAD, U.P.-201010. h
CHAND Area of the flatis 360 sq ft. charges
Bounded: thereon
UPADHYAY = .
(Guarantor) North: Road 80 feet wide
South: Plot No.33
East: Plot No.35
West: Road 80 feet wide
3.|Loan Alc. No. All that part and parcel of the Rs.20,16,646.97
310600002483 property consisting of Flat No-S- 12.07.2019 26122019 as on
BORROWER: 1, 2ND FLOOR, L.I.G TYPE, 12.07.2019
WITOUT ROOF RIGHT, BUILT -
EAMUEL ON PART OF Plot No. 101, plus Inferest
VRINDAVAN GARDEN,
GHAZIABAD, U.P. Area of the charges
Flatis 450 sq.ft. Bounded: thereon
North: PlotNo.100
South: Other property
East: Road 40 Feet
West: Part of Plot

The Borrower's attention is invited to provisions of Sub-section (8) of Section (13) of the Act,
in respect of time available to redeem the secured assets.

PLACE: GURGAON | GHAZIABAD

LIC HOUSING FINANCE LTD.

ORIENTAL EANNMK OF CONINMNMIERCE
(A Government of India Undertaking)

Circle Office, Sanjay Place, Agra
POSSESSION NOTICE

for irmmmoavy aizlie

rroparties undear Rule B{1

The Authorized Officer of Orental Bank of Commerce under the Securitization and Reconstruction of Financial Assets & Enforcement of Security Interast Act,
2002 and in exercise of powers confermed under Section 13(12) read with Rule-3 of the Security Interest (Enforcemant) Rules, 2002, issued demand notica on the
dale menticned against in the notice being together with further interest at contractual rate on the aforesaid amount and incidental expenses, costs, charges etc
within sixty days from the date of receipt of said notice, The bormmower/Guaranior having failed to repay the amount notice is hereby given to the bomower/'guatantos
ared the public n genanal the endersigned has aken the possassion of the properly described herain below 10 axercise o powers confarnsd on miher undes
section 13(4) of the said act read with the Rule & of the sald Rules on the date mentioned hereunder. The borrower/guarantor in particular and the charge of
Cirienial Bank of Commernce for the amounts and interest thereon, Details of the mortgaged Property of which the possession had been taken in as follows, The
borrower attention & invited to provisions of sub-section (8 for section 13 of act. , n respact of ime available, to redeam tha secured assais

Kumar Chauhan, Sh.
Atul Kumar and Anita
Chauban
Branch-FRam
Khandoll, Agra

Magar

Name of the Borrower/ Diste of MNotice Date Details of the Properties on
Guarantor & Branch Possession] & Amit. Due which possession taken

MS 5 S lce And Cold o 21.04 2017 |PROPERTY NO-1, All Thal Part and parcal of (Cold Storage) proparty situated al Khata Mo, 175

Storage through its E" Rs.1,24.50 622/.| Khasra Mo, 17 & 18 registered vide sale deed dated 04,04 2008, per bahi no, 2, Volume No 4548 on

Partners Sh. Lekhraj o~ a5 0N pages 381 o402 51 No. 2632, sub registrar Etmadpur, Measuring 7580.00 Sq. Meters in the name of

E'F"'ﬂh and Sh. Suresh — 01.01.2020 ah. Lekhra) Singh 500 Sh. Shivra) Singh Chauhan & 5h, Surash Singh Chauhan 5o 5h, Sebsan Singh

Singh Chauhan and L= + Interest & Chauhan

Guarantors 5h. Pawan E . - PROPERTY NO-2, Adl that parl and parcal of commercial propery siuated at Unit Mo, 1 & 2, part of
Other Exp properly Khasra No 461 & 461/2 (nagar Nigam Mo, 37/1) siuated at Kaushalpur Road, mauza Magla

bintakil, Han Passat
Ealsl G, & vl

Plot Mo, 5 VWl
PROPERTY NO-4
Khasra no 155,

Padi registered vide sale deed dated 25.01.2008, per Bahl No. 1, Vol No. 8179 on Pages 251 to 308
Sl NG, 1435, Sub Registror Agra Sadar, measuring 71.53 5q. Maters wathoul roof rights im thae nama of
Sh. Pawan Kumar Chauhan S/o Sh. Shivral Singh CHaubhan &
Swaroop Sharma, Bounded at under Easl -
Mo, Jof 5h. Barmaan Singh South:- Stairs

FROPERTY NO-3, All tha! part and parcal of registered property situated at Pl Na
Khasra No, 155, Nagar Migam No. 3700J8/1 7, siiuated al Jairam bagh Caolony, Mauza Jaganpur

na, 3223 on pages 49 1o T2, sl, No, 4851, Sub Raegistrar Agra, measuring 83.81 Sg
kiptare in tha npma of St Anita Chaubhan Wio Sh
Fasia 30 feol wide Norh
Adl that part and parcal of Residential proparty situated al plot no, 17, Par of
Magar Nigam No
Mustakil, Har Parwal ward Tehal and Destrcl Agra vide sale deed dated 18, 10,2000, par bahi no, 2,
wil, md, 3223 on pagas T3 1o 86, sl No, 4852, dub reglstrar Agra, Maasuring 83,81 8gq. Melacs in tha
name of Sh, Suresh Singh Chauhan Sio Sh, Sobran Singh Chauhan. Bounded as under East
Mo 5 Weat - Rast 30 feat wida North:- Piol No 18 Sauth

Sh, Atul Kumar Sio Sh, Kishan
Othar Proparty North:- Shop

Common Passags Wiesl
17, Par of
Ward Tehsil & District Agra registered vide sale desd dated 18.10.2000, par

Surash Singh Chauhan. Bounded as under East: -
Ramuaning part of Plat Mo, 17 South: - Piol Mo 18

IR, sitieated o1 Jaram bagh Colony, Mauza Jaganpur

= Plial
Remaining Part of Plot No, 17

Place: Agra, Date: OT.01.2020

Authorised Officer

financ 1“ ep. Pl

2loccs dabs 3ATas Sisaar
Central Bank of India

wr Fao CFieT . "CEMTRALT TO YOl SIMGE 1919
OF . GURUDWARA RUAD, APNABAZAR, GURGAUN, HARTANA

)%

1539 4 T-r

CENTRAL BANK OF INDIA, Gurgaon Branch, under the
Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13(12) read with Rule
9 of the Security Interest (Enforcement) Rules 2002, issued a

Demand Notice dated 02/11/2019, calling upon the
BORROWERS: M/S. SHRIRAM SUPER MART, Proprietor and
‘Guarantor : Mrs. Bhagwati Joshi W/o. Bhuwan Chandra
Joshi, to repay the amount mentioned in the notice being
Rs.92,48,011/- (Rupees Ninety Two Lakh Forty Eight
Thousand Eleven Only) as on 31.10.2019 with further interest,
expenses and other charges etc. thereon within 60 days from the
date of receipt of the said notice. The borrower having failed to
repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken Possession of|
the property described herein below in exercise of powers
conferred on him under section 13(4) of the said Act read with rule
9 of the said rules on this the 08" Day of January of the Year|
2020. The borrowers in particular and the public in general is
hereby cautioned not to deal with the property and any dealing
with the property will be subject to the charge of Central Bank off
India, Gurgaon Branch, for an amount of Rs.92,48,011/-
(Rupees Ninety Two Lakh Forty Eight Thousand Eleven Only)
as on 31.10.2019 with further interest, expenses and other
charges etc. thereon.
The borrowers attention is invited to provisions of Sub-
section (8) of Section 13 of the Act, in respect of time
available to redeem the secured assets.

DESCRIPTION OF PROPERTY
Equitable mortgage of the property situated at:
Property stands to the name of Bhagwati Joshi W/o. Bhuwan
Chandra Joshi, Plot No. 52, Gali No.6, Krishna Colony,
Sector-25, Faridabad, Haryana, Comprising in Khewat/ Khatoni
No0.19/32, Khasra Retc. No.8/24/2, 25/2/1, 19/3, 4, 5/1, 7/16,
25/1, 8/5/1,6/1, 7, 14, 15/1, 16/1, 17, 23, 24/1, 25/1, situated at
Mauza - Ranhera, Tehsil-Ballabgarh, Distt . - Faridabad, Haryana.
Which is bounded as:

‘East: Road West: Plot No.53
North: Road South: Another Plot

PLACE: FARIDABAD
DATE: 08.01.2020

Authorised Officer,
Central Bank of India

TATA CAPITAL HOUSING FINANCE LIMITED

Reqd, Office; 11th Floor, Tower A, Peninsula Besiness Park,

DEMAND
Ganpatrao Kadam Marg, Lower Paral, Mumbai-400013.
(CIH ND. U67T190MHZ00EPLETBTE52) HGTIEE

Under Section 13 {2) of the Securitisation and Reconstruction of Financial Assels
and Enforcement of Security Interest Act, 2002 {"Act™) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 (“Rules™],

Whereas the undersigned being the Authorised Oficer of Tata Capital Houging Finance Limited
{TCHFL) under the Act and in exercise of powers conferrad under Sectian 13 (12 read with Rulba 3
of the Rules already issued defaibed Demand Notices dated below under Section 13(2) of the Act,
calling upon the Borrower{sy'Co-BarrawansGuaranions) {all singulary or tagethar relerrad
“Obfigors”)Legal HeirjslLegal Representative(s) Nsted hereunder. to pay the amounts
rgilianed in the raspeclive Demand Nolice's, within G0 days from tha daba ol the respectve
Notica's, as per datzils given below. Copies of the said Motices are sarved by Registerad Post 4.0
and are avaidable with the wndersigeed, and the said Obligor(s)/Legal Heir(si/Legal
Bepresantativa(s], may, if they sodesire, coliect the respective copy from the undarsigned on any
WOrKIn] iy dunng normal oifsce hours

I connection with the abowe, Notice k5 heseby given, once again, to the said ':||.'I|II;|I:III:$: Lenal
Heir{s)/Lagal Represantztvais) to pay bo TCHFL, within 60 days fram the data of the respective
Motcess, the amounts Indickted heresn below aJainst thelr respectve names, together with
Further intarest as detailed bolaw from the respactive dates mentfionad befow in calumn (d) @3] {he
date of payment and ! or realisaticn. read with the Ipan agneement and ather documentsiaritings,
i any, dassutsd by the said Obliger[s). A5 setwrily for due repayrsent of the ean, the Tollawng
Secured Ansetis) have been mortgaged to TCHFL by the said Daligars) respectively

Bate of amand

Loan Mame ol OblHgoer(s) Legal Heirs) Todal Oetzizading Doeg it
Accound Mo. {Legal Reprezeniative(s) {Ra.) &5 an b=low date® Daia of HFA
G6E0054 Mr. Shakeel Ahmad [Borrawer) & Rs. 9,14, 180/ M
Mrs. BehiMaj (Co Barrawer) as on 24-Dec-2019 | 07-Sepl-2019

Descriplion of the Secured Assets/immavable Properties’ Martgaged Properties: All That
Hasidantial Flat’ Apartment Bearng Undt Mo, P-1627, Siluatad at 1600 Foar of Towar Fine,
Situated at Residential Complex /Praject Known as Paramount Golfforeste, Situated at Plot
Mo, BGH-A, Site-0 [Housing Extn.) opp. Sactor Zeta, Surajpur, Greater Noida-U.F-201305
Tivlal Area Admaasuning 435 50, 1. (Salable Area) With comman amanities written i ha
Allgtment Cum Buildes Buyer Agreement.

10234244 Mr. Sanjay (Borrower) & Rs. 20,86,207/- | _26-Dec-2019
Mr. Mahaveer {Co Borrower) as on 26-Dec-2019 | 07-Hov-2019

Dascriplion of the S3ecured Assetsimmaovable Proparlies/ Mordgaged Properies: All That
Residantial Bult up DDA Plot Property Bearing Mo, 17441 (Plot No. 441, Biock Bo. 17),
Situated at Trilokpuri, Dedhi-31, Shahadra, Defhi-110091. Land measuring area is 22.3 54q.
wards alomng with its whoba of the super Strscture of ana room set on the ground floar, Along
with the Bao! nghts, upper story Coastructon up to thie last stosay With Comman amenities,

Mr. Harpreet Singh (Borrower) Rs.10,27,344/- 26-Dec-2019

e & Mr. Sukhdeyv Singh (Co Borrgwer)| 25 on 26-Dec-2009 | 07-Hov-2019

Description of the Sacured Assels/immavable Proparties/ Morlgaged Propertias: All That
Residential Property Plot Comprised in Khewat Mo, 157, Kitte 23 Bakba, 130 Kanal_ 14 Marle,
its 37842 share i.e. 2 Marle 6 Sarsai, Siuated at RakbaMissing, Butta Colony, Inside Nagar
Palika, Tehsil Missing and District karmal, Haryana-132024 Measuring 2 Marla 6 Sarsaiy B0
Sq. yasgs With common amenities written in the Sale Deed Bounded in the Manner as
Followr: Morth: Plot Mo. 36; East: Plot Mo, 53; West: 25 feet Wide Road, South: Plot No. 34;

*with further mferest, addibonal Interes]  al the rate as more parficularly stated in respechve
Demand Notice dated mentionad above, incidental expenses, costs, charges et incurred till the
date af paymant &ndor realization. |1 the said Obdigar(s) shall fail o make payment o TCHEL as
aforesald, then TCHFL shall proceed against the above Secured Asset(s)immavable
Progerty(ies) umder Saction 1304} of the =aid Act and tha applicable Rules entirehy 3t the risk of the
sall I:IL'IIIQI‘.'III;E'I-'L[!UIII Heir{ s pLsgal Representatnees) as o the costs and conseguences. The sald
Obligeris)/Legal Heirs)/Lapal Represantative[s) are prahibitad under the said Act to transfer the
aloresaid Secured Assel{spimmevable Property, whether by oway o sale, [Ease or othényise
withaut the prior writien consent of TCHEL, Ay parson who coniravenes or ahets contravention
al the provisions of the Act ar Bules made hersendes shall ba Bable far imprisonment andfar
penalty as provided under the Act,

Date ; 12.071. 2020 Zei- Authorised Officer

Place : Delhi For Tala Capital Housing Finance Limiled

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resclution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
EARTHCON UNIVERSAL INFRATECH PRIVATE LIMITED
RELEVANT PARTICULARS

1.[Mame of Corporate Debtor | Earthcon Universal Infratech Private Limited
2. | Date of incorparation of Corparate Debtor | Q0 002008

SUNDAY, JANUARY 12, 2020
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PUNJAB & SIND BANK

[A Gowt. of India Undertaking}

Branch: Asset Recovery Branch, Punjab & Sind Bank, 21,
Bank House, Rajendra Place, New Delhi, Ph: 011-25789550

[APPENDIX-IV-A]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction sale notice for sale of immovable assets under the
Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to
Rule 8(6) of the Security interest (Enforcement) Rules, 2002
Molice is hereby given to publicin general and in paricular to the Bormower and
Guarantors that the below described immovable property mortgaged fo the
secured creditor, the physical possession of the which has been taken by the
Authorised officer of Punjab & Sind Bank secured creditor, will be sold on "As
is where is”. "As is what is" and “Whatever there is” on 31.01.2020 for
racovary of Rs. 7,24,29,193.86/- {Rs. Seven Crore Twenty Four Lakh,
Twenty Nine Thousand One Hundred Minety Three and Faise Eighty Six)
as on 14.01_2015 plus further interest, cost and expenses theraon due to the
securad creditor Funjab & Sind Bank from Mis. Arun Dev Builders Ltd. and
Sh. Manoj Bhardwaj, Sh. Ramesh Chand Sharma, Sh. Pawan Kumar
Sharma, Sh. Parveen Bhardwaj, Smt. Neena Bhardwaj, M!'s Paras Jain
Production Pvt. Ltd. The reserve price will be Rs, B.20 Cr. and eameasl

monay deposit willbe Rs. B2.00 lacs.

PROPERTY DESCRIPTION

Industrial propertyl land having area measuring 32210 sq. mtrs out
of khata No.5, khasra 9 area 0.8290 hectare & khasara no.79 area
measuring 2.3920 hectare situated at industrial zone at Industial
zone at village Dahiyaki Pargana at Manglore, Tehsil-Roorkee,
District Haridwar in the name of M/s Paras Jain Production Pvt. Ltd.

Known encumbrances: NIL
For detailed terms and conditions of the sale, please refer to the link
provided in:- 1. https:flibapi.in

2. https:/'www.psbindia.com
Date: 09.01.2020
Place: New Delhi

G

Authorized Officer,
PUNJAE & SIND BANK

FOR T--IF ATTENT -"IH OF 1T -I . l7'1TJ|--.|* EH( II FIFF' = OF
UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED
RELEVANT PARTICULARS

ONAL TRIP SUPPORT

UAS INTERNATI
Sy Bl PRIVATE LIMITED

2 Date of Incorporation of Corporate Persan | 1011172014

3.] Autharify undar which Comporale Persan

% Incarporatad Reglsternd Registrar of Companies, Dethi (ROC-Delhi)

4 | Corporate Identty Mumber [ Limited Liakility

| Idandiy Number of Carparale Persan UT4140DL2014FTC27 2589

5 | Adkdrass of The Regsterad Ofce and
Principal Office [if Any) of Carporata Penson

A-3. MOD Aparimant, 61 Vasundhra Enclave,
East Delhi, Delhi - 110086 Indiz

6.| Liquidation Commencament Date of
Corparale Person

Hh January, 2020

Mr. Kamal Garg,

B 1223, Shastri Nagar, Mew Delhi, National
Capital Territory of Delhi, 110052
Registration No.
[BBINPA-DMIP-PO0533201 7-2018/ 10058
cakamalgargi@omail.com

01140349314

T |Mamm_Addrass, Emaildddrass, Telaphona
Murmridner and The Ragislration Membes
ol Ehves Laquad il

B.| Last Date for Submission of Claims | 8th February, 2020

= T e e T e PN o e o e e e ey S TR

Matice is hareby given that the UAS INTERNATIONAL TRIF SUPPORT PRIVATE LIMITED has
commencad volurdary bquidation on 88 January, 2020

The slakeholdess ol UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED are hanaby called
upan b submit a prool of their clams, on or before 8th February 2020, to the liguidator at the
AKIFRSS e b &{Iﬁlﬂs-'.llE."'l'l?

The firancial creditors shal submit their proof of caims by electronic means only. A other
siakeholders may submit the praot of claims in person, by post or by electronic meaans

Sulhmission of fafse or misleading proofs of claim shefl atirack penalties

SH-
Date:1 2th Jarwary, 2020 Kamal Garg
Place: baw Delh Liguidatar of

UAS INTERNATIONAL TRIP SUPPORT PRIVATE LIMITED

SCHEDULE I
FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Inselvency and Bankrupicy
[Liquidation Process) Regulations, 2016}
FOR THE ATTENTION OF THE STAKEHOLDERS OF
¥5 MARCHANDISE INTERNATIONAL PRIVATE LIMITED

N PARTICULARS DETAILS

1.|Mame of carporale deblor ¥5 MARCHANDISE INTERNATIONAL
PRIVATE LIMITED

2. Cate of icarporation of corporate deblor | 20122012

3._.fm|h:|'| v under which comporale deoior s
INCEFEOrEME] | Reqisiangg
4 | Corporata Menlity Mo. | Limied Lizhilly
{ientrication Maof Corporate Detior
5.0 Bddress al fhe ragsiensd office and prntpa
office (F any} of porporate debtor

Registrar of Companies, NC T of Delni & Hargana
unger Companies Act, 1956
US13000L20 2FTC246517

Regd. Office: E-10 Lakshmi Nagar,

Mew Delhi = 110092, INDIA

Corporate Office: 341, Vipul Trads Centre,
Sector-48, Gurgacn- 122007

0327209 (160 Days from the date of
cammancemen! of CIRF)

Order date 03/01/2020, Cartified Copy
recalwed on 08K 12020

Sunil Kumar Agrawal

Registration No;
IBENPA-DOZNP-MNOO0ET/2017-2016-10222
Address: E- 29, Soulth Extansion- |l

New Dedhi- 110049

Email: agganwalsk2 1@ yahoo.com
Correspondence Address: 804, GF, Sactor- 70
Faridabad- 121006

Email: liguidaticnysmi2020@gmail.com
aggarwalsk2 1@yahoo com

08022080

Moabice 15 hensty gieen hal he Hen'ble National Company Law Tribunal. New Dalhi, Cowrt ll, has
ordarsd the commancament of iguidation ol Y 5 MARCHAMDISE INTERNATIOMAL PRIVATE
LIMITED an 03.09.2020 , certified copy receivad on 09/01/ 2020 kquidahion weder sechon
3% of the Code

The stakeholders of ¥S MARCHANDISE INTERNATIONAL PRIVATE LIMITED are
herety called upon 1o submit a prool of their cams, on or balare 080020, 1o the
liquidatar al the address menboned against item 8 B.

T
.| Date of chogure of insohency Resaludon
Process

F.:l|'||||-:lam:n commencement date of
|carporate debior

B.{Marme ard ragsirabion mumier of the
ingalvancy professional acing as fquidstor

&b f Address and e-mal of the liquidatar, as
reqisiered with e Boand

a8 ?.ﬁdcm&q and e-'r:al'tn ke I.:ﬁE-..‘| far
comespancencs s e [igudalos

9.{Las! date for submiss o af clames

The fimancial cradilors shall submit their proaf of claims by elecironic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electromic means

Submission of false or misleading proof of claims shall abiract penalties

Sumnil Kumar Agrawal
Ligquidator
Regn. No: IBENIPA-DD2/IP-NODDB1/2017-2018-10222

Date: - 10004/2020
Place: - Hew Delhi

% | Authority under which Corparate Debter | Registrar of Companies, Delhi & Haryana
= incamporatad | registered

4. | Comarate Identity Mo | Limged Liability
lentification Mo, of corporate debdor

5. | Addneess af Se registarad office and
prncipal offce [ any) of corporate debiar

8. | Instivency commencement date in

respect of corporate debipr

Estimatad defa of chasure of insoiwency

resakilion process

& |Mame and Ragislration numbsar of e

irsahvancy professioral acing as interim

resclution prodassional

3| Aeddress & amail of the rlerim msakition

prafessicnal, &s regislered with tha board

UT080L2009P TC 195055

T-17, D& Flats, Sactoe-7, Jasala vikar, Dethe-110025

| Dt of Oirder: DA /2020

Dade of Receipl of Crder: BAN/2020

Q8072020 (180 deys from the defa of commencemend
of Insahsancy Resalution process)

Mr. Jitender Arara
Req. Mo IEBITRA-

[O2NP-MOOA0A201 T-18M 0863

Orfic Mo, 208-2114, 2nd Floar, H-1T1E, Laxml
Palace, Laomi Magar, Vikas Marg, Opposile Metro
Fllar ho, 35, Dedh = 190052

Email ; csjitenderiiivaboc com, Mobile: 98711505055

Offica Mo, 2002114, 2nd Flear, H-1T1E, Lasmi
Palace, Lavmi Magar, Vikas Marg, Opposite Metr
Pilar Mo, 35, Dedhi - 1100592

Email : claimzauipii@gmail.com

11| Last daledor submissionof dams 220112020

i2 .:m;a':f:r.;;a';a;"e;'.;";aaa;am;'rc.}; Buyars
of sub-secton (64} afsechon 21, escarsined |
I:-lu'i-wewrrvmresn;h,h ] -*mfessmal

13 Mames of nschensy ;ﬂ,‘:-fﬂﬁh:m.,ﬁ: mnrlﬁm
{0 3t o abansad representabue ol crediors |
nadass|threanames foreach class)

10| Adiregs and e-mal w0 be usad for
corespondence wisth the infznm
regalution professional

{1, Mr. Deepak Gupla

{IBEINPA001 AP-P-01 34072018 -2)19112255)

| 2. Mr. Rajesh Gupta
{IBEBINPA-ICG3NP-MO01 Ba7201 8-201 21 2308

3, Mr. Manoj Kumar Anand

{IEE1RA-D011P-FOIDE40 - 181 1780)

ra-The submissian of claims | '|-1||' pracf is to be made in
accordance with Chapber I thie Insolvency and
Bankruptcy Beard of India -;Irrs::nr.'enn:y Rezalution
Process for Corparale Parsans) Reguiations, 2008, The
procd of claim &t submitied by way of the following
spedfied foms : Form B-For claime by Oparalional
Corelitor Farm C- For clims by Financial Cred@ors Form
CA- For claims by Home Buyers Farm O-For claims by
Vicekman and Employaes The Relevant Foms for the
subrissian of the caims can be downloaded fram
bl pect e ibibi.gov infhomeddownloads.

() Phiysical Ackdrass: NA

14| (a} Revant forms and

{b} Detaits of authanzed represantatives
are @dakable at

Motios B hereby qiven that the Mational Company Law Tribural, Mew Debl Bench as ordered the

commencemeant of a corporale msalvency resalution process of she Eartheon Universal Infratech

Brivate Limited an GR04 2020,

The eraditons of Earthcon Universal Infratech Private Limited are hereby caled uaon 1o submt their

clams with prood an or bafore 220402020 1o the interm resakition professional 2 the address mensoned

agans entry la. 10

The financial credidors shall submil their daims with pracd by electranic means anly, A ather credilors

&y submil the cleims with proaf in person, by post or by electnonic means,

& financial crecitor befongirg o a dass, &s Isted against the entry Mo, 12, shall indicate &5 choica of

authorized reprasentative fram amang the thres insahwancy professicnals listad apainstentry Mo, 13 4o act

as sulharized rapresantativa of tha class Home Buyars in Farm GA.

Subméssion of false or misleading proods of claim shall attract penalties.

Crata: 13012020
Place: Delhi

Sdi-

Mr. Jitender Arora
Interim Resclution Professions

Rag. Ma: IBEUIPA-G02EP-NOO3052017-181 0863

o 3iTaos ==
Centraf Bank of India

%

1911 AT “wifm’  "CENTRAL" TO YOLU SINCE 1911

BRANCH OFFICE: GURUDWARA ROAD, APNA BAZAR GURGAON, HARYANA
= U ON NC (For Immovable Property)
Appendix -IV [See Rule — 8(1)]

Whereas, the undersigned being the Authorized Officer of the
CENTRAL BANK OF INDIA, Gurgaon Branch, under the
Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13(12) read with
Rule 9 of the Security Interest (Enforcement) Rules 2002, issued
a Demand Notice dated 25/04/2019, calling upon the
BORROWERS: M/S. CHANCHAL INFRASTRUCTURE
COMPANY, PROP. - MR. SUDHIR KUMAR, Guarantor: Mr.
Dharambir Singh, to repay the amount mentioned in the notice
being Rs.72,06,608.66 (Rupees Seventy Two Lakh Si
Thousand Six Hundred Eight and Paisa Sixty Six Only) as o
25.04.2019 with further interest, expenses and other charge
etc. thereon within 60 days from the date of receipt of the sai
notice. The borrower having failed to repay the amount, notice i
hereby given to the borrowers and the public in general that th
undersigned has taken Possession of the property describe
herein below in exercise of powers conferred on him unde
section 13(4) of the said Act read with rule 9 of the said rules on
this the 08" Day of January of the Year 2020. The borrower in
particular and the public in general is hereby cautioned not to
deal with the property and any dealing with the property will be
subject to the charge of Central Bank of India, Gurgaon
Branch, for an amount of Rs.72,06,608.66 (Rupees Seventy|
Two Lakh Six Thousand Six Hundred Eight and Paisa Sixty
Six Only) as on 25.04.2019 with further interest, expenses and

other charges etc. thereon.
The borrowers attention is invited to provisions of Sub-
section (8) of Section 13 of the Act, in respect of time
available to redeem the secured assets.

DESCRIPTION OF PROPERTY
Equitable mortgage of the property situated at:
Property is in the name of - Mr. Dharam Bir Singh S/o. Late Shr
Chandgi Ram, Khasra No0.10213/2964/2, 10214/7318
5495/2965/1, Dhanwapur Road, Laxman Vihar, Sector-4
Gurgaon, Haryana.
PLACE: GURGAON

Authorised Officer,
Central Bank of India

New Delhi

DATE: 08.01.2020
e ©
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